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PAPERS LAID ON THE TABLE

AxnuaL Rerort or CuNTrRAL Boarn or
Prevention AND ConTrot oF Water
PorLuTioN, New DeLmt ror 1977-78.

‘THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : [ beg to lay on the Table a
copy of the Annual Report  (Hindi and
English versions) of the Central Board
for the Prevention and  Control of Water
Pollution, New Delhi, for the year 1977-78
emder sub-section (1) of section 39 of the
Water (Prevention and Control ‘of Pollu-
tion) Act, 1974. {Placed in Library. See
No. LT-u954/78]

ANNUAL RiPoRTs AND  REVIEWS oOF
INpiAN  INstITUTE OF  TrcHNGLOGY
RBovsay, Axp INptax  Musgum, Car-
CUTTA FOR 1977-78 WITH A STATEMENT,
Coveaxy L.aw Boarn (BENcr) Aumnr.
Ruoes, 1978 Axp  MoNoPoLiEs  Axp
Restricrive Trape Pracrices (Amor).
RuLrs, 1978, '

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
DR. PRATAP CHANDRA CHUNDER):

beg to lay on the Table :

1) {i) A copy of the Annual Report
of the Indian Institute of Technology,
Bombay for the year 1977-98.

(ii) A copy of the Review (Hindi and
English versions) by the Government
on the working of the Indian Institute of
Technology Bombay, for the year 1977-78.

{ifi) A statement (Hindi and  English
versions)  explaining  reasons for not
laying  simultancously the Hindi ver-
sions of the Report mentioned at (i)
-above. [Placed in Library, See No.
I.T-2955/78].

(2)(i) A copy of the Annual Report
Hindi and English versions) of the Insi?n
Muscum, Calcutte, for the vear 1977-78,

togéther with the Audited Accounts,

(“2, A copy of the Review (Hindi and
English versions) by the Government on
the working of the Indian Museum, Chal-
cutta, for thé ycar 1977-78. [Placed in
Library, See No. LT-2056/78].

(3) A copy of the "Company LawBoard
{Bench) Amendment Rules, 1978, (Hindi
and English versions) pulbished in - Noti-
fieation No.G.S.R, 422(E) in Gazette of
India  dated the 2and August, 1978,
under sub-scotio () of section 649 of the
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- Companies, Act 1956. &'Pluwl _!"I“"t‘ib

rary. See No. LT-2957/7

(4). A copy of the Monopolies and Re-
strictive Trade  Practices (Amendment)
Rules, 1978 (Hindi and English veesions)
published in Notification No. G.S:R. 1124
In Gazette of India dated the 16th Sep-
tember, 1978, under sub-section (3) of
section 67 of the Monopolies and Rest
ricied Trade Practices Act, 1969.[Placed in
Library. SeeNo, LT-2958/78].

TrIgD AND FINAL REPORT o¥ P. JacAN-
MoHAN ReDDY Commisston or INyury,
witH Govr. MEMO OF ACTION TAKEN ON,
TH* REPORT AND A STATEMENT.

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): I
beg to lay on the Table

(1} A copy cach of the following papers
under sub-scction (4 of section of the
Commissions of Inquiry Act, 1952 :—

(1) Third and Final Report dated the
a3rd June, 1978, of the P, Jaganmohan
Reddy Commission of Inquiry set up to
inquire into certain  allegations against
Shri Bansi Lal, former Chief Minister of
Harvana and Ex-Union Defence Minister.

(ii» Memorandum (Hindi and English
versions) of he Action taken by the Central
Government on the above Report.

{2) A statement (Hindi and  English
versisns) cxplaining reasons for not
lang simultancowsly the Hindi version
of the Report mentioned at (1)(i) above.*
[Placed in Library. See No. LT-2959/78].

AnxuaL ReporT AND ReviEw oF
CENTRAL WAREHOSING CORPORATION,
New DzLm: ror 1077-78 AND Norrrr-
OATION RE DISTRIBUTION OF AMMO=~
Nrum SULPHATE AND CALciuM  AMMoO-
NtuM BY ANDHRA Pravesn Govr.

THE MINISTER OF AFRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): On
behalf of Shri Bhanu Pratap Singh, I
beg to lay on the Table :—

1) A copy of theannual Report (Hindi
lnsl)EngliE:Y versions) of m Central
e vear G(E rlong. mml:hwm'ﬁ!ih;é
for the year 1977-78 alor e t
Aewun’;! and 75\7: Audit Report thereon,
under sub-scction (11) of section 31 of the
Warehousing Corportion Act, 1962,

(2) A copy of the Review (Hindi and
English v ) by the G t.oN.
the working of the Cental Warchousing
Corporstion, New Delhi, for the. war. ..
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397778, [Pleeld in Library. Sse No.
8 °

“(8) A copy of Notification No. G.S.R,
@z ﬁ) indi and English versioms)
e Amu? Gu;m o:t{lndh dated the

’ , 1978, together with corri~
thereto published in Notification
. G.8.R. 1269 in Gazette of India dated
the 215t October, 1978, regarding distri-
bution and transport of Ammonium _Sul«
phate and Caleium Ammonium Nitrate
by the Government of Andhra Pradesh
under sub-section (6) of section 3 of the
Esential Commodities, Act. 1955. [Placed
én Library. See No. LT-2061/78}.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received  from the
Secretary-General of Rujya Sabha 1

(i) “In accordance with the provisions
of rule 127 of the Rules of  Procedure
and Conduct of Business in the Rajya
Sabha, I am directd to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on the 30 November, 1978, agreed
withort any amendmentto the Water
(Premntion and Control of Pollution)
Amendment Bill, 1978, which was passed
by the Lok Sabha at its sitting held on the
218t November, 1978.”"

ii) “In accordance with the provisions
of sub-rule {6) of rile 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha 1 am directed to return
hurcwitga the Additional Dutics of Excise
(Textiles and Textile Articles) Bili, 1978,
which was passed by the Lok Sabha at
its sitting held on the 2and November, tgt]8
and transmitted to the Rajya Sabha for
its recommendations and to state that this
‘House has no recommendations to make to
the Lok Sabha in regard to the said Bill,”

CALLING ATTENTION TO MATTER
‘OF WRGENT PUBLILC IMPORTANCE

" REPGETED STRITE DY NON-TEACHING STATY

oy W Ty e ¢ () §
# wfewnol wiw wger & Frexferu

DECEMBER 4; 178 . . -~ non-teaching
staff of Delhi University {CA)
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et fawafaramaa & s
THRTICT 2T TEATS 967 FRTHT

THE MINISTER OF EDUCATION,
3OCIAL WELFARE AND CULTURE
(DR, FRATAP CHANDRA CHUN-
DER) 1 According = tothe information

ceved from the 1 y of Delhi, an
aj ent was arrived at between the
niversity and the atives  of

the Delhi  University College Karam-
chari Union on gth December, 1977 in
regard to their demands. The agreement
inler-alia provided that (3) the case of
one_employee, namely, i E. Baid of
&t. S ens’ College, should be reviewed
by a judge to be nominated by the
Governing Body of the College, (2) the
rcm;ininE cases of allrgcd‘ mergency

y

mittee with the Pro-Vic-Chanceller as
Chairman, six ' representatives of  the
Union and six nominees of the Vice.
Chancellor, (3) in order to provide rea-
sonably adequate security of service 10
the employees of the University and the
Colleges, the University should examine
the Act, Statutes and the relevant Ordis
nances and make necessary amendmens,
{4) efiorts should be made to secured re-
tirement benefits -for the hostel and mess
emp y and (5) & Committee be cen-
stituted by the University to look into the
working condition of Karamcharies and
also the other dermands contained in the
charter presented hy it to the Executive
Council, -

Inp of the Agr dated gth
December, 1977, (1) the case of Shri E.
Baid was reviewed by Mr. l;]:';_n'alicc H-rdna;l
Hardy and he submitted his report to
Governing Body of the. ¢ College;
(2) threc meetings of the mittee et

the University under the Chairman-
-uhgpbyof mvmmedlu ware held:
and after detailed discusions, decish
were taken in 16 emves of glikved Emer-
gency excemes, while the remgining 5 cases
are still under  onsideration; (g)s the
8] ted to examine the
Act, statutes the erlevant Ordinasces
oﬂheUnlvuﬁty‘,whhnvkw,lanwﬂlu
reasonably  adequate security ' of  serwice
t employees has submitted it

a:dml'he'm is unier m v
Bt B




